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was discusseq here—a very unhealthy
and diseased men'ality.
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}[PAKISTANI INCURSIONS ON I*Q'DZAN
BorpERs

*461. Surt RAM SAHAIL: Wi]l the
Minister of HoME AFralRs be pleased
1o state? |

(a) the number of times the ﬁakis-
tanis raided the Indian borders and
prevented the farmers from harvest-
ing their crops in November, 1964
and

(b) the number of raiders involv-
ed in each of the raids?)
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#[Tue MINISTER or STATE| v
THE MINISTRY oF HOME AFFAIRS
(SHrr Jar8uknrar Hatri): (a)l and
(b) The information is being col]}ected
and will be laid on the Table of the
House in due course.] J

{Transferred from the 8th Decem-
ber, 1964.
$[ ] English translation.

( 18 DEC. 1964 ]

to Questions 4280
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SHRT G. M. MIR: In view of the fact
that these raids have been goinf on
on the border for the last four ur rive
months without any provocauaun, 1
would like to know from the hon.
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Minister whether they have taken any
measures to defend the property and
person of the people living on the
border where these raids take place.

Surr JAISUKHLAL HATHI: Yes,
we have taken measures; we have
tightened security measures.
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RE-INSTATEMENT OF SHRI R. P, KAPOOR,
1CS.

*672. Sarr ABDUL  GHANI: Wil
the Minister of HoME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Punjab Government has sought the
rermission of the Central Government
for the re-instatem-nt of Shri R. P.
Kapoor, I.C.S |

[ RAJYA SABHA ]

to Questions 4282

(b) if so, whether the Central
Government has given permission
for the withdrawal of cases against
Mr. Kapoor and his re-instatement;
and

(¢) when he
instated?

is likely to be re-

THE MINISTER or STATE IN THE
MINISTRY oF HOME AFFAIRS
(Sapr JarsukHrAL Hatwr): (a) No,
Sir.

(by and (c) Do not arise.
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